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The 12th June 2019

Bhoodan Land Distribution Enquiry Commission, Organization/Management and Service

Condition (Amendment) Rules, 2019

No. 7/Case (Bhoodan)-166/2017- 635(7)/Rev.—In exercise of the powers conferred under
Article-166(3) of the Constitution of India the Governor of Bihar is hereby pleased to make the
following Rules, to amend the Bhoodan Land Distribution Enquiry Commission-Organisation/
Management and Service Condition Rules, 2018 :-

1. Short title and commencement.— (1) These Rules may be called Bhoodan Land
Distribution Enquiry Commission, Organization/Management and Service Condition (Amendment)

Rules, 2019.

(2) It shall be effective retrospectively from 08.05.2018.
2. Subrule (4) of Rule 11 of part-3 of the Bhoodan Land Distribution Engquiry
Commission, Organization/Management and Service Condition Rules, 2018 is substituted by the

Jfollowing:-
"4 (a)

(b)

(¢)

Salaries and Allowances of the Chairman.— Such Amount will be payable to
the Chairman as monthly salary, which will remain after deducting the amount of
revised pension from the aggregate amount of basic pay (as revised upto
date)+payable admissible dearness allowance obtained at the time of retirement
in a Pensionable service. Dearness allowance on pension shall not be admissible
in the period of re-employment .
Salaries and Allowances of the Members.— Such amount will be payable to the
Members as monthly salary which will remain after deducting the amount of
revised Pension (as revised upto date) and dearness allowance from the aggregate
amount of pay dearness allowance at the time of retirement in a Pensionable
service Dearness allowance on pension shall also be paid regularly .
House Rent Allowance.— If free Government accommodation is not provided
to the Chairman and the Members, admissible House Rent allowance will be
payable to them on the basis of basic pay payable at the time of retirement (as
revised upto date)."

By the order of Governor of Bihar,

BIRENDRA KUMAR MISHRA,

Special Secretary to the Government.
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